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? For the Respondents Shri M.L.Verma, Counsel.

/^ , Hon'ble(Order of the Bench delivered by/Jfc.Kaushal
Kumary Member)

In this application, the applicant seeks stay of the
order of removal from se^ice dated 12th July, 1988. He has
not exhausted all the remedies available to him under the
service rules for redressal of his grievances viz. those of
appeal and revision. The present application is premature
and cannot be entertained in view of the provisions of
Section 20 of the Administrative Tribunals Act. . The
application being premature is dismissed. However, this
will not preclude the applicant from filing any fresh
application, if so advised, after exhauling all the
service remedies available to him under the relevant
rules, ' A

^ ^ P.K.lSRTHa )
VICE chairman
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